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MEM()RAIIDUIu OF ORIGII{AL APPLICATION
{Rule-1.5 of th€ Natioaal Gteen T.ibunal Act,

2O1Ol
II{ THE HO}|'BLE NATIOI'AI GREEN TRIBUNAL'

SOIITHERN ZOIIE. CHEI{NAI

(Through Video Conf€rence suo motu)

origtral APPltcattor o. 40 oF 2024 (sz)

IN THE MATTER OFI

Tribunal on its own motion SUO MOTU

Bascd on the News ltem in Eenadu
Ne*spaplr, dt 25.01.2024, "Liquid
wastes have been discha.ged into
Direrent Rivers in the Stat€ of Andhra

r\ND

ih. Chi.f a.c&tary to Govt. of Aadnra Prad.sh,
ln Block, 1{ Floor,Interim Govemmenr Complex,

A.P Secrelariat Offlc., Velagapudi, Guntur
ADdhra Pradesh 522237
I,hone:8632.14102.1, Email: csaap so! in
spcctal chtef s.cr.tatt to Govt. ofAidh.. Pradcth,
D.psttD.rt otDDvtrcnacnt, Fote.t, 6cte!c. ard acctrrologv,
.1,hc.ound Floor. Room No:264,

A P secretariat Office, Velagapudi, Gunlur
Andhra Pradesh 522237

Ph, ne 8oJ2444438. En",,: spl \ eisl Jdp.g'\ irr

Th. Seci.tsry to GoYt. of A.dhr. Pts.Lsh, Muni.iPal
Ad6lnbtrrtloa srd Utb.! D.velopEent DGp.rtnelt'
2-,Block, Ground Fl.or, Room No:l lO,

A P Sec.etariat OIfice, VelagaPudl, Cuntur
A.dhra Pradesh 522237
'' n-b,..a12a2a rma.. plf,r m'ud..o.q ''n

4. ThG Ch.ttD.D, AndLn Ptad.6h Pollutlo! Corhol Aord'
D.No.33-26 14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, chalamavari street,

Kasturibaipei, viiayawada 520010.
Ph.ne: a662463202. Email: chaiman(raDDcb qov.'n
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. al: E:iciplr sccrct.ry, wat r Rc&ur..s D.partmert, oovt.of &dtn E.d..h,
Address .rih Block, tst Floor Room N.:2tar.
A.P secretariat Otfi ce, Vetagapudi,
Gunrur 52223?
Phone: 0a63-2444248 Email:

COUNTER 4I4!A!4I.E!LED_EI]I!E!ESTONDENT NO 3
I, Y Megha Swaroop, S/o y.Chan.lra Sekhar Rao, aSed about 33

!3ars, Uindu, Commissioner of Ananrapuramu Municipat Corporarion,
Ananlapuramu, do hereby solemnty affim and state as lollovs:

I I am $e 3rd Respondenr herein an.l as such I am *clt
acquainled with a tacl ofrhe case.

2. This respondenr denies eachand every avermenr made nr the
suo Moro application as fatseand incorr€cr excepr those rhar
are speciically admitted herein rhis couoter amdavit

3. The hareriat alteAations in tnc hemolandum are all talse
The marerial avch.nts in the apptication all nor !rue a..J
corecr and arc h€reby de.ied.

4. h is submirted that, the poputation of A.aniapu.amu
Municipal Corporarion is 2,6tiOO4 as per 20l1 census and
rhc present population is abour 3,3O,OOO The area ot the
.it) is abour 16 35 square kitomerers.

5 IL is submified that the Wate. suppl], otabout a5 MLD ar t35
LPCD is being suppljed to the pubtic. The generated Sullage
arom households ar tet out tnlo the existing Maruva Vanka
and Nadimi Vanka in thc town. The Suliage from Maruva
Vanka and Nadimi Vanka will flow tnro lhe_ladakaletu
Srream in the North East downsream 01 the Tovn
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A..or.tingty, rhe Scsaae Treabent plants rvere proposed on
the Tadakaleru buk The pubtic Health Engineering
Deparrment is ex€culing rh. See.age TEarmenr planrs.

6li is submitted.har the Scq.agc T.earment plants under
consrrucdon and prcpo*d under AMRUT Schemc an.l presenr
stag€ of $ork as submirr€d b. rh. public H€ahh Eneineeri.E
Dcparrmenr is as foUos.s:

(1) Connructton of lO i{to S.wag. r.satment ptant under Ar,tRUT
2016-20 Sch€mc (undsr constn ction).

(a) The covernment vide c.O.f4s.No.82 MA & UD (UBS) C\eparrmenr,
dated:03.03.2017 have accorded dminishative sanction for an amount of
Rs.29 76 Crores under Ar,lRUT Scheme 2016-20
(b) The work was awaded ro M/s. Ayyappa rnfra projects privare L mited,
Hyderabad, and dgreement was conctuded vde Superintendiig Eng neer
Agreement N0.09/2018-19, Dared: 10.10.2018.

(c) The construction for 10 MLO Sewage Treatment ptant is proposed in
S.No.222-2 wiflr an extent of Ac.7.O0 at Somu adoddi V age,
Anantapuramu Rura t4anda ,

(d) The District Co ector, Ananrapuramu, vide pro.eed ngs
Rc.No.E3l9036/2018 Datedr 03.09.2018 has ordered ror advance
possession oi the above tand duty imposng th€ followng conditionsl

Ihe p.oposed strudu€ may be constructed we a bove the maximum ftood
evel of Tadaka eru River and th€ sub-structure may be provde with

co umn shucture (without wa[s) so that there w[ be no obskuction for
free flow of flood water,

Reasons for detay in.omptetion ofschem€:
(a) The Chef Secreiary to Government in U.O. Note

cited has advised the Depadments to be prudent

The width of the structure may

adjacent !o the exining nata

be mited to 1/4'i of flre srream width

duly providing necessary protection
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1. It'€ wo* sanctioned prtor to 01.04.2019 but not grounded are

2, Works Srcunded but expenditure is tess than 25ok of otigircIy
esumated vatue sha be reviewed afresh.

lleanwhite the Government have accoded permission to start thF

(c) The Agency has notgrcunded the work and notice was issu€d by thepublic Heatth Engtneerinq DeDa(ment
(d) fte Agency has requested ror additionai arnount of Rs 1.18 Crores

towards raising the structures on cotun
above maximum flood rever. 

lns of about 1.50 mete6 ,e.,

(e) Meanwhite the loint Secretary, tvlinistry or Housing and Urban Atrai6,
covernment oftndia, dLrrinq the review meenng hed on 28.01.2021
has nstnrcted to cancet a[ the proJects sanctioned under AMRUr
w,ict dre not grounded by Va(1, 2021.(D nre Covemment vide r4emo No.1435620/UBS/2021, dated:
06.07 2021 have accorded perrnission to Ure Engineerng in-Chief
(ph) to cancetthe work.

(g) Accordingty, the tenders were re.alted and the work was awarded tor\4/s. (rushi Infras rndia private Lrmited, hyderabad, vide
Supe nrending Engineer (pH) Agreement No.52/2022-23 Date!:
24.03.2023 with an agreerirent period of t8 months.(h) The Hydrautic Designs and strucrure designs submitted by the Aoency
werc approved. The work wil be grcunded soon aiter shinng
etectricai pores by APSPDCL.

( ) The Commission and completion of tO r4LD sewage Treatrnent pant
is programmed by 31.03.202s.

(2) Construction of15 MlO Sewag€ rreatm€nr pr.nt und€rAritRUT2.O

(a) The Govemment vide G.O.t4s.No.6B tA & Uo (UBS) Departnent
Dated: 19.05.2023 ha\,€ accorded Adhlnistrative sanction tor an
amount of ps,48.oo crores were providing sewerage schefie in
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(b)

(c)

Anantapuramu MuniciPal CoQoratron under AMRUT 2 0.

The DPR for construction ol 15 MLD s€wage Treatment Plant has be€n

prepared and submitted for vetting bv PDMC.

The tendeE wi[ be invited aiter te.hnical sanction ]s accorded by the

Eng neerin chief (PH), Guntur.

7, It is submittcd that ttlis rcspondent c.av.s leav. ot this

hon'blc tnbunal to rals. th. addrtional count r in lhe coute

of p@eedingB, ir requircd.

The above .ircuEstdces, it is humblv praved that rhis Hon'ble Tribural

maybe plcasd to Pass an aPPrcPEate ordcr i! the above OA No 40 of2o24

and pass such further or other orde8, as this Hon'ble Tribunel mv decm

fit and proper in the facts md circumstances of th. case md thus rcndd

1

so,lm.r, amrmed and siSned

his name i! my p.es.nce

o! ibis 2& the day oIMa.ch,2024

G
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VERIFICATION

l, Y Megha Ss.arcop, S/o y.Chandra Sekhar Rao, ased aboui 33ycars, Hindu, Commissioner ot Ananrapuramu Mumcipal Corporarion,
Anantapu.anu, on behalf ot the r€spondeni 3 do he.eby ve.itu and slare
lh.L rn, onren.! o, tn. ab-ve pcids of rhe Arl:dcv.
th€ bes! of my knowledge and b€tiet, based on intorftarion and .e.ords

Hence verified on this
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